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[Mr. Speaker)
on these adjournment motions, I do
not agree to give my consent to any
of these adjournment motions. The
hon. Food Minister.

Shri Mabanty: My point of order
has not been disposed of. ‘

Mr. Speaker: 1 have disposed of his
point of order.

Shri Mahanty: I maintain I should
be satisfled not regarding the merits,
but whether it is admissible undar
the rules or not, that is, the letter
of the law,

: I was not satisfled. I
10 hear the other side.

Singh: Sir, before you
, there is one thing
be perfectly clear
ime Minister just now
ag hostile to any....

: 1 am not going te
discussion on this,

Singh: I want  your
:  whether the Prime
has got any right to tell
use that there would be no in
discussion on any subject,
on this subject or that? It is

gEtg ?! Eggiﬁ 5—;
3 gt o

54
il
:

what counts ig my decigsion. I have
not said that,
Shri Jatpal Singh: I wanted fto

Mr. Speaker: It is all hypothetical.
His mere statement that there reed
not be any in camera discussion is not
the final word.

Acharya Kripalani: Are you going
to allow a public discussion when the
’Prime Minister has no objection to
t?

Mr. Speaker: I am not at present
allowing any public discussion on
these adjournment motions.
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Acharya Kripalani: Even when the
Prime Minister has no objection to it?

Mr. Speaker: Let me see later on.
Not on these adjournment motions.

Acharya Kripalani: The principal
party has no objection. What is your
objection?

Mr. Speaker: The hon. Member has
not understood the spirit in which
objection was not raised.

Acharya Kripalant: I have under-
stood the spirit.

1248 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Foob SITOATION IN WSt BxNaAL

Shri S M. Banerjee (Kanpur):
Under Rule 187, 1 beg to call atten.
tion of the Minister of Food and Agri-
culture to the following matter of
urgent public importance and I
request that he may make a statement
thereon:

“The food situation in West
Bengal and the steps taken or pro-
posed in this regard.”

The Minister of Feod and Agricul-
tare (Shri 8. K. Patil): As the hon.
House is already aware, the West
Bengal Government withdrew their
Price Control Order and the Levy
Order on 24th June 1959. Since the
‘Wwithdrawal of these orders the arri-
wals in the market have improved
considerably Immediately on the
withdrawal of the orders, the prices
of rice and peddy started rising in
spite of increased arrivals. From the
beginning of August, however, the
prices have started declining. The
wholesale price of coarse rice in
Contai, for example, has declined
from Rs. 29 per maund on 7th August
o Rs. 23.50 per maund on 3ist
August, or a fall of Rs. 5,80 per
Mmaund. Similarly, the price of rice
in Sainthia has declined from Rs, St
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per maund on Tth August to Rs. 26
per maund on 81st August, 1959, or a
fall of Rs, 8 per maund. The prices
are still having a downward trend
and with the increase in arrivals, the
position is steadily improving

In the course of the last food debatc

held on 21st August, 1959, my pre.
decessor explained the assistance
which the Government of India was
rendering to the West Bengal Gov-
ernment in the matter of supply of
foodgrains to them On the basis of
15-3 ozs per head per day the, West
Bengal Government had calculated
their deficit as 8.85 lakh tons for thc
year. As against that, we are supply-
ing over 11 lakh tons of rice and
wheat to the State Government, about
4 lakh tons of rice and about 7 lakh
tons of wheat. Already, up to the
end of August, we have supphed to
the West Bengal Government about
7-8 lakh tons of foodgrains, 2.8 lakh
tons of rice and 4.9 lakh tons of
wheat. For September, another 50,000
tons of rice have been allotted and
in addition, about 70,000 to 80,000
tons of wheat will be issued from
the Central stocks. The Central
Governmerit has, thus, rendered
whatever help the West Bengal Gov-
emment had asked for in the matter
of supply of foodgrains. The distn-
bution within the State is, however,
the responsibility of the State Gov-
ernment and they are looking after
that.

It 18 singularly unfortunate that at
a2 time when the food supply position
n the State was improving and condi-
tions were returning to normal, the
opposition parties should have decid-
ed to launch a movement which 1s
likely to disturb the market and may
well upset the downward trend in
the prices which have been per.
ceptible for the last month or so

I can assure the House that Govern.
ment of India have done and are
doing everything they can to mmprove
the food situstion in West Bengal.

Several Hen. Mombers rose—
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Mr. Speaker: I shall allow hon.
\lembers to put one question each,
Qne after the other.

Shrimati Renu Chakravartty (Basir-
}\at)z Of course, the hon Minister
)\as given us figures and statistics
Which are completely belied by facts,
klut I would just hke to point out that

nder article 73 of the Constitution,
the Central Government has the
Authority to exercise executive powers
o see that any law that 1s passed by
\nis House 15 properly executed or
implemented.

Whatever quantity of rice or atta
ay be sent by the Centre, the fact
s that the villagers are not getting

1t. THerefore, we wan¢ tfia¢ the Food

inister should go there and look
i‘nto this scandal that is going on there
dbout dustribution, because that is the
"nain thing that will bring down the

ices; and we want to know what
“teps the Food Minister wants to take
}m bring about an improvement on
his issue,

, Shri Mubhammed Elias (Howrah):
The hon. Minister has stated just®
how thet the condition 18 improving

that the prices are decreasing.
But we had been to West Bengal and
we have found what conditions are
revailing there. The hon. Munister

mentioned in his statement that
the opposition parties had started a
movement. I may point out that all
these leaders of the opposition are
kept imnside jails, more than 15,000
persons have been taken inside the
jails, and stll the movement 1is cont:-
nuing, because the problem s there.
Sull, firing 1s continuing, and a num-
ber of people have been dying since
yesterday, and hfe in the city 1s at a
standstill If there is no problem and
if the situation 13 improving, then how
15 1t that such conditions are prevail-
ng there?

The Central Government could
mtervene and remove one constitu-
tionally-elected Government in
Kerala, but they cannot remove one
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[Shri Muhammed Ehas)
single Muster there who 18 saving
the profiteers and blackmarketeers
and thus creating this kind of situa-
tion i1n Bengul; until he 15 removed,
the condition will not become normal

Shri Tridib Kuamar Chandburi
(Berhampore): The hon Minster
has stated .  (Interruptions).

Mr. Speaker: Order, order Hon
Members need not disturb These
hon Members come from Bengal and
they would hike to know what the
position 18

Ch. Ranbir Singk (Rohtak) We
have also gone and seen the conditions

in West Bengal

Shrimat! Renu Chakravartty: The
hon Member 18 discredited by the
statement that has appeared in the
Congress press itself

" Shri Tridid Komar Chandhuri: The
hon. Minister has just stated that
distnbution 12 the responsbility of
the State Government. But 1 find
that under the Constitution, distribu-
tion is also the responsibihty of the
Central Government This matter
has never been thrashed out We are
thoroughly dissatisfied with the way
distribution and stock-handling 1s
being carmed on by the West Bengal
Government as the agent of this Gov-
emment. This Government must
satisfy us that they are tsking every
step to ensure that the supplies that
are made available to the West Bengal
Government reach the people for
whom they are meant

1 would refer you, Sir, to entry 33
in Last IIT of the Seventh Schedule,
which reads thus

‘“Trade and commerce i, and
the production, supply and distr.

bution of, .

(b) foodstufls, including edible oil-
sceds and oils, »

So, food and foodstuffs are also in-
cluded there

So, I do not understand how the
hon Minister, and his predecessor,

Calling Attention SEPTEMBER 2, 1989 to Matier of Urgent

-~

Pubdlic Importance 878

who alse used to say the same thing,
can take shelter under the Constitu~
tion The Constitution clearly lays
down the responsibility It is a con-
current responaibility And it the
Centre makes the supplies avaulable,
1t hag to see that thev are properly
distributed We have charged openly
the West Bengal Government, and we
charge this Government also here,
that they have failed in their res-
ponmbility of seeing that there is a
proper distribution of the suppl.es
made available to the West Bengal
Government

Shri Tangamani roge—

Mr. Speaker: Shr: Tangaman: does
not come from West Bengal

Shri Tangamani (Madurai) 1 had
given notice of an adjournment motion
yesterday, and today aiso, and as you
probably know

Mr. Speaker: I know that the hom.
Member is a lawyer and he can argue
for them

Shri Tangamani: [ am also one of
the seven Members of the Opposition
who visited West Bengal recently We
went to different centres in West Ben-
gal It 13 not as if we were only
m Calcutta We were m Calcutta,
we had been to Asansol, we had been
to Nadia district and also o Midna-
pore district, and we went and saw
the ration that was supplied in the
various centres We also propose to
submit our own report to the Central
Minister of Food and Agriculture, and
there we shall be giving the details
also

What we found, 30 far as the Cal-
cutta city was concerned, was that it
appeared that many of the people
were covered by the ration cards.
We made inquiries there; more or lesg,
it was a sample survey, we visited
various shops, and we could give the
names of the shops slso After seeing
this, 1 was really surprised at our
Deputy Minister of Food and Agricul.
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ture saying that if the rice supphed
was not of good quality, immediately
the rice was rejected, or that if the
rice supplied was not of good quality
and the retailer said, we did not want
it, it would not be accepted, imme-
diately it was rejected That 13 not
the position What we found was
that even the bad quality ricc was
forced upon the fair price shops, and
when 1t 1s returned, they refuse to
take it We did see stocks of damaged
rice also

So, the whole gquestion 1s one of
distribution of edible rice to the
people of West Bengal. and more
particularly, to the people in the aity
We also visited the jails and met many
of the representatives of the Famine
Resistance Committee also They are
not only leaders of different political
parties but they are all ¢lected Mem-
bers of the Legislature We met them
also They told us that the proposal
which they had already made to the
Chief Minister, namely that there
should be control commuttees at
different levels, although it was ac-
cepted, had not been implemented
Our request is that that must be im-
plemented

On the 25th, we went to different
centres, I went to a place where [ was
not known, it was the constituency
of Shr; Prabhat Kar

Shri Achar (Mangalore) On a point
of order This 1s only calling atten-
twon to a matter of urgent public im-
portance But I find that Member
after Member s making a speech

Shri Prabhat Kar (Hooghly) After
you give permission, how can this
sort of question be raised”

Mr. Speaker: All these Members

come from Bengal One of the hon

Members, though he comes from
Kerala or Madras

Shrl Tangamani: I do not come
from Kerala, 1 come from Tamilnad

Mr Speaker: All right, he comes
from an erstwhile portion of the
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Kerala State, he has gone to Bengal,
and he 1s telling us the position

Shri Tangamani: I have been 1n the
centre of Tamilnad all along, I have
been m the Madura: district which 1s
my birthplace

Mr. Speaker: He went recently to
Bengal and he 15 giving us his expen-
ence The other day, I had told hon
Members that cach one of them may
put one or two questions and clicit
information I do not however, want
them to enter into a serious discussion
here They must only put questions

Shri Achar: My objection was not
that the hon Member hailed from
Madras or anything of that kind

Mr, Speaker: I have heard the bon
Member, I am against his objection

Shri Achar: He should only put one
or two questions, but I find that
regular speeches are being made

Shri Prabhat Kar: After you have
allowed us, how could he object”

Shri Tangamani: On the 25th, when
we went to see the varwous places

Mr. Speaker. What i1s the point®

Shri Tangamani: The point 1s that
it 18 now necessary

Mr, Speaker. that the distnbution
should be taken over by the Centre

Shri Tangamani: No I want that the
new Minister who has now taken
over this portfolic must immediately
go over to West Bengal, because the
situation 1s deteriorating and the
movement there also 1s gaimng In
tempo, and 1t 1s not going to be given
up also, because the 1ssue involhed 1=
food

13 hrs,
Shri Tridib Kumar Chaudhuri: May
1 ask one question?

Mr. Speaker: No, I have already
allowed hum to speak
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Shri Prabhag Kar: The hon. Minister
has said that the Centre has given
whatever has been azked for by West
Bengal. t0 the statement
of the hon. Minister, not until the 21st
August has the price gone down.
Now, he has quoted the prices in
two places in & district. We had the
opportunity of visiting various other
districts where we have seen the fair
price shops. The open market prices
are Rs. 30, Rs. 20 and Rs. 28 per
maund. Today there is a movement
in the State. The demand behind that
movement has already been placed
before Government. It is about dis-
tribution. That is also the responsi-
bility of the Central Government, as
Aty Ptated by Sk Tridih Baassas
Chaudhuri and Shrimat: Renu
<Chakravartty.

We want that the hon, Mimster
should start a discussion with the
leaders of the Price Increase and
Famine Resistance Committee. What
they have been asking for 1s the dis.
tribution of rice which has been given
by the Central Government, It is not
‘only the responsibility of the Central
Government to supply the rice; it is
also their responsibility to see that
these foodgrains are properly distribut-
ed and properly utilised and do not go
into the black market. That is the
demand of the Price Increase and
Tamine Resistance Committee.

1 would request the hon. Minister
of Food, who has taken up the port-
folio recently, to go over to West
Bengal and start a discussion with the
leaders of the Price Increase and
Famine Resistance Committee so that
the problem with which the people of
West Bengal are faced can be solved.

Seme Hon. Members rose—

Ch, Ranbir Singh: We have also
visited West Bengal.

Shri 8. M. Banerjee: My name is
there in the Call Attention Natice.
should be given a chance.

g ¥

o twifit foy - werw wew,
wide ¥ 91 12 avew ool ol de
ey oo idxgm ® o fe
te e & v o & gt o
gy el At fn < wTR aw ar fawgw
e dve ol T 8, QX g o wfw
N T & I W i ag
fear ot & o

ow Wiy weew - TR wnfe#d
ah gt 87

o twdie g . w31 9T www
AEYTT IV 22 ALY F AT ATH
& w7 di gw? fomi & anee dmy ety
gt Y HY ® SN, Bav aTXw Wi
fergrmm Y gt & Al v Oy v
AT ATOT ¥ ARTAY 97, IT AR
gl = o Ay & wnfadt ff Iw
AT A T AT T+ g g A A
i oY ¥ CATE &7 W W W
o oy fn o qendY g F da e
g ot T e sgrfy xe T R
arft § oY cafeR ow & a0 agw
quldt wwh & ofc A fx & aowe
¢ o wfoeft o § 1 ow & dmwr
Afx oy KA & wrew ¢ Fni ap
s wg S wree &% i W ey
farlt el e W awr § &
g st s § fe on v wew &
st 3% o a1 urdt wzhe qeewe off



4383 Csliing Attentios RHADRA 11, 1881 (S4K4A) to Matter of Urgent 5884

Sowlt yu¥ w1 ww shc I o
Foraly oh vk carers ot e

v R 3w DK b o gl
Tt fir wgt o< % iz woy wear §
alre 3 & gt wvafody oy daf F da
¥ § WX 39 1o &y ow T Ay
frgninw Qe wi
AR W T kv F g G g e
ofe W ¥ W WU 3N I o g
AN & aF ¥ Wl € N grark R
o gmh o iy &
A A A AR g &
e g aiehy el § G il few
forg wweft § st doft fem forg et § 1
aferawwda Faxcgerafr s
grrag g e § fe g fresit §
MR gy
W ST XY gar werd & o 4@ v
TR & AT 4% AT &< § e
A A we § o gafed AT andr
A agT T gAY ®T v A G
wrra e awa g ¥ far W
it e W & o WA W
3N & g xwem W § fe
TR AN T IS I W w
AT T SYrs aArar g § ) A aww
o 3% I N 2 e F
AR AT YT § TR ITNY e ¥ &
NI T T ITREEIN §
% w3 W T N DAY R F e
F8

Shri Barman (Cooch-Behar-Reserv-
ed—Sch. Castes): We had very recent-
ly been to Calcutta after we heard
that some Opposition Members had
gone there and were issuing certain
statements. In order to study the
‘situation ourselves, 12 Members from
the Party had gone to Calcutta and
for four or five days we had seen the
Central Government godowns and also
the State Government godowns as

Public Importance
well as the retail shops in Calcutia
shd Howrah. On the last day, we
also went to Barasat and Nadia in
the rural areas.

to the Central Government and State
Government godowns and also retail
shops. There we asked the people
who had come to take rations what
their objection was. Their main ob-
jection is that they do not like rice
from other States. They want Bengal
rice. At the present moment, it has
now been so decided that 25 per cent
of the quota available under a ration
card will be Bengal rice and the
balance of 75 per cent will be rice
from either Orissa or Madhya Pra-
desh. As my hon. friend just said,
we found the coarse quality of
Madhya Pradesh rice, not the medium
Quality. But the coarse quality that
is being given is at the lowest rate,
that is, 45 nP. per seer. That rice
is rather pinkish. My Madhya Pra-
desh friends say that it 1s all dhokt
rice and, therefore, it is not so whitish.
There were one or two stones also. I
particularly took a pound of rice of the
worst quality about which the people
said: ‘This is the worst quality. We
do not like to take it". I took the
rice and got it cooked. While I was
eating the two kinds of rice side by
side from the same plate—of course,
1 was talking it with my daughter
whom I had asked to cook it—I forget
which was the better quality and
which was worse. It is coarse rice,
but it is not bad to the taste. May
be somewhere sometimes some rice
got soaked and it might have given
out some odour. But we did not find
any such instance anywhere. In none
of the several ration shops which we
visited could anyone bring us any rice
which was unedible or which was full
of stones, as alleged.
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Shri Muhammed Elias: Tell this to
the Calcutta people,

Shri Barman: This is the condition
of supply mn Calcutta But what the
people say 15 that this quantity does
not suffice and they have to purchase
an additional one.third quantity in the
open market,

As regardg the open market, there
1s absolutely no scarciiy of rice The
price differential i1s there The lowest
price 1n a Calcutta shop was Rs 278,
but when we went to Barasat, we
found that the same rice that had
been sold at Rs. 25 and Rs. 26 per
maund, some 15 days back, was selling
at Rs 23-8 This 1s a quality of rice
which, if we purchase in Deth:, will
not be available for less than Rs 30
a maund, I can teil you that We
are taking that rice.

So the question of price 15 an en-
tirely different matter But the fact
is that the prices are coming down
+day after day because the agus crop
is comung to the market

As regards the suggestion of Shrn:-
mati Renu Chakravartty that the
Centre after giving sufficient quantity
of foodgrains should also take up the
duty of distribution of the foodgramns
becaunse 1t is not reaching the con-
sumers in the rural areas, we had been
to the rural areas. All the twelve
of us did not go to the same shop
We dispersed and went to different
shops. Nowhere in the rural areas
was there any complaint that anybody
was not getting rice against his ration
card. We found that some of them
have ration cards, but they are not
drawing the rations themselves but
are giving to their relations. But
nowhere did we find any scarcity
either in the ration shops or in the
free market. That is the present posi-
tion,

Shrimat! Renuka Ray: They are
trying to create scarcity.

to Matter of Urgent  $886
Public Importance
Shrimati Renu Chakravarity: What
1} the amount of rice in the ration
shops you have wvisited and what is
the amount of rice that 1s given on
Yation cards?

Shri Barman: As 1 said the amount
Of rice 1s 14 sr5......0.

Mr. Speaker: Order please

Shri Barman: And even then people
#dre not taking the full rations of
Wwheat and they are tsking half ration
of wheat because they do not want
to take wheat Of course, we told the
Prople that in days of scarcity we
should utilise the wheat also to a
Ihrge extent

In the rural areas we do not find
ahy complaint from any person what-
sbever either that the rationed quanti.
ty 1s not available or that rice 1s not
there in the market We saw mn
Barasat 3 or 4 large godowns and we
found from the record that a great
deal of rice was there and the prices
Wwere coming down That being so I
ste no reason for making all these
allegations and for starting this move-
Ment

Mr. Speaker: The hon Minister

Shri H. N. Mukerjee (Calcutta—
Central): May I just put one pomnt
t6 the hon. Minister? The Minister
naturally will have different sets of
1acts given to him because of the
different appreciations of the food
position in West Bengal. We, on our
side, contest many of the facts which
ate given to the House by 8Shrt
Barman. But 1 am not going to say
here and now that one set of facts
&% against the other has to be mccept-
e] by the House as gospel truth. But
the Minister will naturally have to
make up his mind as t0 what steps he
is going to take in the immediaté
future in order to tide over the crisis
Which definitely hag arisen.

Some Hon. Members: No crisis
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Baengal in regard to the supply of food,
regard to the harding operations,
to the supply of rice, in
regard to the availability of rice at
prices which people can afford

All these are matters of knowledge

the Minister. If he looks at the
Congress newspapers like the Jugantar
of Calcutta, which has the largest
circulation in Indis, he will find out
how expressions like ‘shameless policy
of Government' are being employed
by this kind of newspapers

§

1 am not gong mto the merits of
the matter, but there i1s &8 movement
m Calcutta which has already led to
loss of life The Mnister has said
that this movement 1s causing some
difficulties so far as the distribution
problem 15 concerned 1 find a tend-
ency on the part of Government to
see, with fire and sword that the
movement 1s suppressed

Mr Speaker: The hon Member is
making a speech He only wanted to
make one point

Shri H N. Mukerjee: In view of
the publicly expressed desire of the
Leader of the Opposition in West
Bengal that the new Food Minister
owes it to himself and to the country
to go to West Bengal and see for
himself and make a gesture which
might help in solving the present
sittation, I wish the Minister makes
some statement in regard to that that
he is not going to accept the set of
facts his own pertymen have brought
to him perhaps for party political
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s0 due to the so called Famine Resis-
tance movement that has been started
which is trying to create scarcity
famine in West Bengal by disruption.
Unfortunately for them, this year the
aus crop is good and the next crop is
also likely to be good and so the only
weapon they have is to create dis-
orde? and violence as the food scheme
i3 improving.

Shri 8. K Patll: Mg Speaker, I
quite understand the anxiety of the
hon. Members that the food situation
in West Bengal should improve, What
1 am concerned with or the Govern-
ment of India 13 concerned with 15
whether we are, as Government of
India, fully discharging our responsi-
bilities 1 the business or not. To that
1 read a statement as to what the
Government of India have been doing

My hon friend Shrimati Renu
Chakravartty said that the statistics
are belied by facts. So far as my
statistics here are concerned, they are
smple statistics as to how much food
we are giving, what are the rates n
a particular district That I have
quoted But I do not understand
where the belying comes (Interrup-
twon). In other distnicts the prices
may vary: 1 do not contest that so
far as my statement is concerned,

The position is this. References
have been made that in certain respects
djstnbution of food 1s a concurrent
subject But the hon Membcr seems
to be under an impression that it
automatically gives me the power to
<1t 1n judgment over what the State
has been domng For that thic House
has got to enact a law It 1s not the
case that because it 15 a concurrent
subject I can hold an enquiry as to
how the distnibution 1n the State of
Bengal 1s going on. They are very
wrong so far as the constitutional
nterpretation of that particular arti-
cle or section is concerned (Interrup-
tions)

So far a3 the supply 1s concerned,
as I have pointed out, everything that
the West Bengal Government asks
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and has been asking we a.. ,.ving
Up tll last month they were asking
45,000 tons of rce per month. And,
on my own motion, whom I took over,
charge, I phoned the Chief Minister
of Bengal and asked um Could I do
anything 1n order that the situation
there could improve? He said that
instead of 45,000 tons of rice I should
send for September 50,000 tons I
immediately saxd Yes Next day
again I phoned and asked Is there
anything more that I could do so
that the situation in West Bengal
could mprove? He said, ‘I have
taken 10,000 mds of paddy from M.P
I want your permussion to take 30,000
mds from MP rice Isaid Take all
these 30,000 mds There 1s nothung
which the West Bengal Government
has asked and has not got

I qute realise that there might be
some differences of opinion that the
system of distmbution may be wrong
1 do not say whether it 1s right or
wrong But 1s 1t for me, as the Minis-
ter of the Government of India, to go
and sit in judgment over that” No
law that exists says that I shall take
over the distribution to myself I am
not competent to do so Maybe that
the rice we supply may not be the
1dea] rice because, after all, we supply
whatever rice is available with us

As the hon Members have pointed
out, the quality may not be exactly
the quality to which the people of
Bengal are accustomed because
Bengal rice 1s excellent nce I am
quite sure that the incoming crops of
Bengal are promising to be so good
that they will get the rice they want
(Interruptions) So far as our res-
ponaibility 1s concerned, I agein say
that we have done eyerything in our
power to see that the situation does
not worsen.

So far as my going s concerned,
can we definitely say that by my
going the situation wounid really
improve? I can understand that But
there 15 the Government of West
Bengal there dealing with the situa-
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tion There is an agitation there Do
they want that I should like a bull
in a China shop enter there and break
all the crockery there? It is not a
Question of my going there alone I
must also have the willingness of the
Government there that I should go
there There is no point in my going
there of my own If the situation will
mmprove by my gomng there I will go
there not once but as many times as
1t 3 necessary so long as the situation
does not become normal

After this explanation I think there
should not be really anything that the
hon Members can desire from the
Government of India

Shri A, C Guha: May I put one
question?

Mr Speaker: No, no

1318 hrs
PAPERS LAID ON THE TABLE

AcTiION TAKEN BY GOVERNMENT ON
ASSURANCES

The Deputy Minister of Agriculture
(Shri M V Krishnappa): Sir, on
behalt of Shri Satya Narayan Sinha,
1 beg to lay on the Table a copy of
each of the following statements
showing the action taken by the Gov-
ernment on varjous assurances, pro-
mises and undertakings given by the
Ministers dur ng the various sessions
of Second Lok Sabha

(1) Supplementary Statement
No VI, Seventh Session, 1989
[{See Appendix III, annexure
No 108}

(1) Supplementary Statement
No X, Sixth Session, 1988
[See Appendix III, annexure
No 108)

ANNUAL RxPORT OF ALL INDIA
InsTITUTE OF MEDICAL SCIENCES

The Minister of Health (Shri Kar-
markar): Sir, I beg to lay on the
Table, under section 19 of the All-
Indis Institute of Medical Sciences Art,





